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opment Projects (ITDPs) subserves the 
Scheduled Areas. The main short-coming of 
the ITOP set-up is that, the Project Officer-
ITOP has not been able to function effec-
tively in certain States due to inadequate 
devolution of financial and administrative 
control. Micro-planning at the ITDP level has 
not be:'l always possible due to lack of exper-
tise and staff with the project Officers. 

(c) and (d). Yes, Sir. Some States have 
introduced single line administration in ITDPs, 
giving more powers to the Project Officers, 
and administrative control over the staff of 
otherseaoral Departments operating at ITDP 
level. Budgetary mechanism has also been 
modified with the creation of Single-Demand 
for Tribal sub-Plan in some States. 

Accommodation to Office aearers of 
Political Parties 

7007. SHRI DIUP SINGH JU DEO: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the guidelines laid down for the 
allotments of bungalowslflatslhouses to the 
office bearers of the various political parties 
in Parliament and outside and their affiliated 
wings like the Trade Union, Mahila Voluntary 
Force and others; 

(b) the particulars of such accommoda-
tion allotted by Government and the period 
for such allotments; and 

(c) whether the acoommodation still 
continues to be occupied by the allottees; if 
so, the rent payable by them and the reasons 
for their continuing to occupy the accommo-
dation? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The informatIon is being collected and 
will be laid on the Table of the House. 

Crimina. R-=ord. of Employ ... In EPF 
Organisation 

7008. SHRI PIYUS TIRAKY: Will the 
Minister of LABOUR be pleased to state: 

(a) whether it is a fact that some em-
ployees working in the office of the Central 
Provident Fund Commissioner were found 
listed in the criminal records which was veri-
fied at the time of police verification; and 

(b) if so, the number of such employees 
and ,he reasons of their retention in service? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

[ Trans/ation] 

Removal of Restriction of Export Import 
of Cotton 

7009. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Government propose to 
remove restrictions on export and import of 
cotton so as to bring about stability in the 
prices of cotton; and 

(b) it not, the reasons therefor? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
No, Sir. 

(b) Removal of restrictions on exportl 
import of cotton may not necessarily bring 
about stability in cotton prices. It may on the 
contrary, affect adversely cotton growersl 
consumers and the national economy. 
Hence, exportlimport intervention is used for 
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price stabilisation. 

[English] 

Ban on New Appointments In Central 
Warehousing Corporation 

7010. SHRI MANORANJAN BHAKTA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there is any ban on new 
. appointments In the Central Warehousing 
Corporation; 

(b) if so, reasons therefor: 

(c) whether Government propose to lift 
the ban as different warehouses of Central 
Warehousing Corporation are understaffed: 
and 

(c) if not, the reasons theretor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRJ RAM PUJAN PATEL): (a) No, Sir. 

(I:» and (b). Do not arise. 

Cod Liver 011 

7011. SHRI P. PENCHALLAIAH: Will 
the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether it is a fact that cod liver oil 
in certain brands is being marketed now; 

(b) whether the use of cod liver oil has 
any adverse affect on children's health; and 

(c) whether Government propose to 
ban the use of coo liver oit in case it has 
adverse affect on children? 

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 

WELFARE (SHRI RASHEED MASOOO): 
(a) Formulation of Cod liver Oil do not come 
.under the definition of "new" drug and as 
such it is not necessary for newer brands of 
Cod-liver Oil to be approved by Drug Con-
troller (India). State Drug Controllers are the 
licensing authorities for manufacture and 
sale of Drugs. 

(b) While the indiscrim inate and chron!c 
use of Cod liver Oil may cause increased 
intra cranial pressure, the judicious short-
term use of Cod liver Oil is not reported to 
cause adverse effect on children's heath. 

(c) In view of above. Government have 
no proposal to ban the use of Cod Liver on. 

Winding Up of National Council for 
Safety In Mines 

7012. PROF. MAlINI BHAT-
TACHARYA: 

SHRI A. VWAYAR-
AGHAVAN: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whethei there is any proposal to 
wind up the National Council for Safety in 
Mines, Dhanbad, (Bihar); 

(b) if so, the details together with rea-
sons therefor; and 

(c) the steps taken by the Union Gov-
ernment to absorb these employees of the 
National Council for Safety in Mines. 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). A decision had been taken to wind 
up the National Council for Safety in Mines 
as it was unable to make itself effective 
owing to lack of resources. It was felt that the 
activities for promotion of safety in the organ-
ised sector be handled by the management 




